TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

I1.30.-21.Te1.-31.-03032025-261441
CG-DL-E-03032025-261441

SFATYTIOT
EXTRAORDINARY

AT | 1—9vs 4
PART I11—Section 4

TR & THTIAT
PUBLISHED BY AUTHORITY

|, 146] 7= faeht, AT, 919 3, 2025/FTR[A 12, 1946
No. 146] NEW DELHI, MONDAY, MARCH 3, 2025/PHALGUNA 12, 1946

TET sEnfd TermE, geh
RIPKCE]]
T2 faeett, 27 ST, 2025
. . TS aTe /Aema/a Raa#/2024-25/001 (£).—TET FT=nfrdr T, a0 &1 91
TP S, @A forr i stqEeam g srfafaas, 2007 (2007 FT 29) it &=T 26 Fi ITETT
(2) BT & ARRAT FT TART FIA U, TR TR T, TEALT F FATEAE 6 AT o, THA
Sren T e, e afiffmw, 2017 & Homew #27 F forv FRuferfaa o samr g, safq—

1. (1) = IREFAT AT FTered a1 TP AT G, Tg= (Ferree) aif=am, 2025 2
(2) T TS WTTHRT TEATH, TIHET I¥ AW g
(3) I TSI | I THTIH AT AT &l TIT g

2. TET SRR §eTe, =T arfead, 2017 (S =08 Ta9% 7497 g IREIH Fgr 1w 2), o
TRATw 14 %, IT-9R9T9 (iv) % vaTa, FRafriad - afif = s erfua B s, ;-
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“(v) AT ST F SreqeT F FTARIA T FHIH, JI, AWTIS AT F+7 Tt Feor & a3 Rk g v
et & =T sremer Y srquteata, AT A7 BT o= 0T & 9= w17 &1 Hagd wed § aad
g f FRufq ®, T g & HEATH 7 STeqed, TATEAE & AqHIET |, Bg He o 4l Aare & oy
a7 AT steaer o AT aF, ST AT 92 g1, STeAe F AfAHEw Fi 9T 16 F dgd &g U
FAT T AT FT Thal g AT HIAHIA ol THIH T RO |, ToATeT TATTT TS HTAHA
T =g werd fir srafer 3 foro ar i sreger & Araisa 9%, ST off uger 2, 9= awar 21

3. gt ufefa=w ®, aRfaaw 17 §, IT-aff«=w (15) &1 Arq B sroam)

=T, e ATI T, e

[fa=TTa=-111/4/3191./1003/2024-25]

feoqur: g&r afRaw wRa F T, SETEwen, 9 1, @2 3, I9-gT () # i 23 79, 2009 #i

STER=AT F&AT A1, 280(37) FRT THITAT FohT T o i qIErE 15 srFea<, 2015 i ATeg==T
Tt a1.HL |, 837(3) i A 21 S[ATs, 2017 % F.AT. 947(3) S ariE 19 5+, 2023 it
HE. TRsTs e /emraa/ai A/ 2023/001(2) gRT "@efard fFw o o

NATIONAL INSTITUTE OF TECHNOLOGY, PUDUCHERRY
NOTIFICATION
New Delhi, the 27th January, 2025
F. No. NITPY/ADMN/STATUTES/2024-25/001(E).—In exercise of the powers conferred by sub-section

(2) of section 26 of the National Institutes of Technology, Science Education and Research Act, 2007 (29 of 2007),
with the approval of the Visitor of the National Institute of Technology, Puducherry, the Board of the National
Institute of Technology, Puducherry, hereby makes the following Statutes to amend the National Institute of
Technology, Puducherry Statutes, 2017, namely:—

1.

2.

(1) These Statutes may be called the Statutes of the National Institutes of Technology, Puducherry
(Amendment) Statute, 2025.

(2) They shall apply to the National Institute of Technology, Puducherry.

(3) They shall come into force on the date of their publication in the Official Gazette.

In the National Institute of Technology, Puducherry Statutes, 2017 (hereinafter referred to as the principal

Statutes), in Statute 14, after sub-statute (iv), the following sub-statute shall be inserted, namely—

“(v) In the event of occurrence of any vacancy in the office of the Chairperson of Board of Governors by
reason of expiry of his or her tenure, death, resignation or otherwise or in the event of the Chairperson being
unable to discharge his or her functions owing to absence, illness or any other cause, the Chairperson of an
Institute of National Importance, may discharge the functions assigned to the Chairperson under Section 16
of the Act, for a period of six months or till the nomination of a regular Chairperson, whichever is earlier,
with the approval of the Visitor and in case of expiry of tenure, the Visitor may extend the term of the
incumbent Chairperson for a period of six months or till the nomination of a regular Chairperson, whichever
is earlier.”
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3. In the principal Statutes, in Statute 17, sub-statute (15) shall be omitted.

Dr. MAKARAND MADHAO GHANGREKAR, Director
[ADVT.-111/4/Exty./1003/2024-25]

Note: The principal Statutes were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i)
vide notification number G.S.R. 280 (E) dated the 23" April, 2009 and subsequently amended vide notification
number G.S.R. 837(E) dated the 15™ October, 2015, S.O. 947(E) dated the 21%t July, 2017 and F.No. NITPY/
ADMN/ STATUTES/2023/001(E) dated 19" June, 2023.
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